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MR. DEPUTY-SPEAKER: When a
lady appeals for sweetness, you must

respond.
SHRIMATI SUSHILA ROHATGI:

Thank you, Sir. I am sure he will

respond.
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MR DEPUTY-SPEAKER- The
guestinn 1s:

“That the Bill pe passed”
The motion wag adopted.

1435 hrs

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1973-74

MR. DEPUTY-SPEAKER: We now
take up Supplementary Demands for
Grants (General).

Demanps No. 11—_FOREIGN TRADEs

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 1,28,00,000 on Revenue
Account and not exceeding Rs.
74,00,00,000 on Capital Account be
granted to the President t4 defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1873,
in respect of ‘Foreign Trades'”

1 Wk o & e vt ol g, oy
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#

don of the President.
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Demang No. 28—Ministry of Exter-
nal Affairs

M. DEPUTY-SYEAKER: Motion
moved:

v

“That a Supplementary sum not
exceeding Hs. 4,50,00,000 on Capi-
tal Account be granted to the
President to defray the chargee
which will come in course of pay-
ment during the year ending 3lst
day of March, 1974, in respect of
‘Ministry of External Affairs’.

Demand No, 35—Currency, Coinage
and Mint

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a Supplementary sum not
exceeding Rs. 3,26,60,000 on Capital
Account be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending 31lst day of
March, 1874, in respect of ‘Cur-
rency, Coinage and Mint'."”

Demand No. 38—Transfers to State
and Union Territory Governments

MR. DEPUTY-SPEAKER: Motion
moved.

“That a Supplementary sum not
exceeding Rs. 40,00,00,000 on Re-
venue Account be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1974, in respect
of ‘Transfers in State and Union
Territory Governments'."

Demand No. 30—Other Expenditure
of the Minisiry of Finance

MR. DEPUTY-SPEAKER: Motion
. moved:

“That a Supplementary sum not
exceeding Rs, 1,000 on Revenue
Account be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1974, in respect of
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‘Other Expenditure of the ‘Minis-
iy ot Finance”,

SHR1 DASARATHA DEB (Tripura
East): Mr, Deputy-Speaker, Sir,
under these Supplementary Demands
for Grants, a certain Grant is sought
to be ganctioned by Parliament
under the Head *“Drought and
Famine”. It says that due to drought
and famine conditions in our country,
the Central Government needs to
give assistance, grants and loans, to
the States and, therefore, more
money 1s needed, say, about Rs. 100
croves. 1 gupport it. But, at the
same time, [ musl say that the relief
work which i bemng carricd out,
particularly, in our State during this
drought and famine period is comp-
letely  unsatisfactory, Only the
granting of money will not serve the
purpose to fight aganst drought and
famine conditions.

I think, the overnment must
take more contrete steps to develop
irrigation projects. In some States,
1t may nol be possible to construct
big irrigation projects. But some
medium or small type of irrigation
projects should be started there. I
have already given g suggestion to
the Irrigation and Power Minister
that in the tribal belts of our State,
there are small rivulets and, by
constructing bundhs the water can
be preserved and the peasants can
be supplied that water for irrigation:
purposed. But for the last 25 years,
this Government has neglected that
aspect, They should pay more at-
tention to that.

Secondly, about Labour and
Employment, item No. 87, I want to
draw the attention of the Govern-
ment to one thing. In Tripura State,
we have got about 55 tea gardens.
All these tea gardens are sick tea
gardens and, due to financial qiffi-
culties, the tea.garden owners are
not running the tea gardens. Now,
this is the cropping season. But
most of the tea-gardens cammot con-
tinue their work. They have ﬂ@p'ld
their work. As a result of that,
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tea garden labourers are suffering
very much, They do not get any earn-
ing at all. This 1s the season when the
tea-garden area 1s very busy, It is
very unfortunate that in Tripura
State, these tea gardens are not
being run well. They have become
perfecily defunct, They are not
working at all Therefore, I would
request the Government to see that
al] these tea gardens are taken over
by the Government They should try
to run sick tea gardeng from now
on. By this, tea 1industry can be
saved and also the tea workers can
be saved

Another pont 1s about compensa-
tion to be pad to those presantry
whose property, the lands, hag been
damageq during the Bangladesh war.
Their cultivable lands are being
used by the military for irains and
other thinks Most of the peasantry
have still not got compensation for
the damage caused to therr lands.
Many times I have drawn the atten-
tion of the Defence Minister also to
this aspect Always I get the reply,
and these people also get the reply,
that proper attention is being paid,
that compensation will be paid in
due course, that it s under ‘active
consideration will go on and how
long it will take to implement, I do
not understand. Sufficient damage
has been caused fo those people, and
the peasantry must be given compen=
sation immediately.

MR. DEPUTY-SPEAKER: This is
not a natural calamity.

SHRI DASARATHA DEB: Another
point is regarding Bengladesh trade.
Of course, we must develop our
trade with Bangladesh, we must
keep our frien with Bangladesh
and we should help them as far as
posaible, 1 want to draw the atten-
tior of the m to the fact
Mﬂm!ﬁiwmlhgﬂt

among
that"the cloth Which is being
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supplied to Bangladesh like jungis is
sub-standard. . , .

MR. DEPUTY-SPEAKER: Mr, Deb
please .convince me how these things
comeé 1 the Sujpplementary
Demands. .. ,

SHRI DASARATHA DEB. There
13 a mention about Bangladesh...

MR DEPUTY SPEAKER: There
1s nothing hike Bangladesh trade
agreement There 1s only a mention
of Bangladesh with regard to certamn
amount of money to be given to
them and that 1s to buy two ships
from the Shipping Corporation of
India Why do you go into the whole
gamut of Bangladesh {rade

SHRI DESARATHA DEB: Stan-
dara things should be supplied to
them, su that they have a good im-
Ppiession about us.

MR DEPUTY-SPEAKER: But it
should be within the Imits of the
aebate This 1s outside the scope of
the Demands. "

SHRI DASARATHA DEB Secon-
dly, while fighting against the natural
calamities, during floods and drought
periods, the Tripura State, the isolat-
ed pocket, has suffered due to trans-
portation bottleneck Whatever
quota of rice or wheat has been allot-
ted by the Central Government
could not reach there in proper time
and due to that, most of the ration
shops were to remain closed for some
time there and people were starving.
T have said many times in this House
that more than 400 persons deid of
starvations during April-May-June
in Tripura State; that was because
these things couuld not reach there
In time. That is why I have been
Government time land

ed in respect of the railway line from
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Dharmanagar to Agartala, I would
like to from the Government. We
canhot say that natura] calamity will
not' visit Tripura again, It may visit

at any time, To Aght against that.

eventuality we should be prepared.
Apart from this, if you want to start
a certain industry in this region,
there must be this railway line
available.

Regarding electricity also I want
10 say something. I was told that
some negotiation has been made with
Bangladesh regarding electricity. I
do not know what js the position now.
1f that agreement is reached and if it is
settled finally, then, I think we may
get electricity; Tripura State can use
that electricity very easily.

T would request the Government to
consider the various points that I
have put forward now.

MR. DEPUTY-SPEAKER: M.
Dasaratha Deb started off very well,
but soon after he went off the rails.
I do not ray that the points he made
were not relevant but they were
outside the scope of the debate.

May I remind the members about
the scope of the debate on Supple-
mentary Demands? Rule 216 reads
as follows:

“The debate on the supplemen-
tary grants shall be confined to the
itemg constituting the same and no
discussion may be raised... (Inte-
rruptions)

Not  Railways, not electrity, not
Bangladesh trade, If you say that
our supply of cloth to Bangladesh

es within this. then I have to be
re-educated

I was reading out rule 216:
“...and no discussion may be
raised on the original grants nor
pdlicy underlying them save in so
far as it may be n ¢ t0 ex=
plain or illustrate the particular
items under discussion.”
indly keep. to this. Mr. Nalk, I
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SHRI B. V. NAIK (Kanara): I will

try to confine myself entirely to the

‘matter of fiscal assistance.

There are some States in the country
which are chronically getting over
drafts. One of the States, unfortunate-
ly, happens to be my own native State
of Mysore, We were told that there
has been a liberal Amount of assistance
in respect of the drought. The Central
Government, for the first time, has
gone out of the way and has Liberally
financed, but, at the same time, many
of the recipient States in this country,
particularly, in respect of drought
relief which is in the nature of a
calamity, like the States of Maharash-
tra and Andhra Pradesh because of
their fortuitious circumstances in which
they are situated never suffered from
any budgetary deficit. But if the
State of Mysore which has been a
chronically deficit budget State and if
the same rule is mde applicable for
the deficit States as well as the sur-
plus States in the country, then it
will have a ruinous effect on the eco-
nomy of State and the State Govern-
ment,

I am aware of the fact that tremend-
ous efforts are being made to stream-
line the administration of the State of
Mysore and to that extent, the present
Chief Minister has to be very substan-
tially congratulated. - But, still there
has been a legacy of the past. Under
these circumstances, the Mysore Gov-
ernment has been requesting very
consistently to treat this loan given for.
the purpose of drought relief—25 per
cent in the form of non-refundable
loan, ag grant. At present the State
Government is asked to contribute 25
per cent and 25 per cent of Rs. 70 to 80
crores works out to a substantial figure
of Rs. 15 to 20 crores. It is not within
the capacity of a deficit State like
Mysore, I am not pleading in a paro-
chial manner only in regard to Mysore.
I aii ‘saying it in respect of all deficit
States that wnless liberal sanction ' of
futids is made ‘available, it would be
difficult, :

Similarly, with regard to food, there
hag - been'a.“subatantial - amount of
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subsidy which goes in the form of
controlled food. In the circumstances,
I will plead for the equitable distribu-
tion of food that is available from
the central pool. In this behalf, 1
would like to draw the attention of the
hon., Minister to thé discussion that
took place that gince we are going to
import substantial quantities which
will have to be from abroag and that
tfoo against scarce foreign exchange, it
would have to be budgeted quite in
good time ...

MR. DEPUTY-SPEAKER: How can
it come here?

SHRI B. V NAIK: For that also, a
budgetary provision has to be made if
not to-day at least in due course of
time.

MR, DEPUTY-SPEAKER: That was
what I was tiying to pomnt out a
httle while ago

SHRI B. V. NAIK: Since the Chair
has been kind enough to allow Mr.
Deb who spoke about his railway line,
only one sentence....

MR. DEPUTY-SPEAKER: 1 expect
you to set a better example,

SHRI B V. NAIK; I will refer it to
it very briefly,

MR, DEPUTY-SPEAKER: Brief in
irrelevance?

SHRI B. V. NAIK: Sir, the enlre
west coast of 800 km, does not have an
inch of a railway line. I am coming
from an area where we do not have
any air service, no coastal chipping or
raillway line. The hon. Minister was
good enough to say about removing
regional imbalance and development of
backward areas. Here is a striking,
example of the entire west coast cover-
ing a population of nearly § million
people, completely neglected,

That hag gone without a railwayline
in the course of the last 110 years, that
is, from 1848. So, I plead that this
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should be given priority beyond this
techno-feasibility survey ete., the phra-
seology, under which it hides,

ot Yo g0 WAWT (FT79T) . IT-
v wgred, & aga Sy g wgar
g7 "X FCHTT B FTH0 8T ATATHAT
Wt wow wgar ar 1 Afew geew
Tgerft oft 42 g€ § o & o avmw
WY & 1| & %9 qe=a Agr w0 1 @y
s ag ¥ fed e wwaar o
# wq7 vt A fre e -

MR. DEPUTY-SPEAKER; Especial-
ly when you come from the same city.

SHRI S M. BANERJEE: From the
same locality also,

T4 H WA 4 qAgr AT AT F AT
" F% Al Tgm o

A provision of Rs 100 crores was
made for ussistance to the States.

T ¥ T aga o W 7§ 8, 9
AR 9§ @ & | AT TF RO THE
AT AT § I &I W G T
T g 1 gew ey fefefeer wn-
afer W fequfer  gw@AET wifz
X FTO TAC W@ § | WY SR
#Y argt 97 ga ¥ Fage & fag sgraa
ot w7 3¢ & 1 & sty g g fw zae
waw & W9 feadt qgger s o
@ § W gEt W oY § I el
AEHAT &7 GT WG § | IO gqW K
§W 37 A1g W FE@ AGA AT §
gaT WAy fa 3 o ¥ S w7 we
I3MET A1 | X wAr wgRAr ¥ §EAAT
wrgar g T s e #t W e
g @iy ifgat Y wgew & fag
WAoo @ & W fr X agh E o
FE ST A i 9 Ao & W wnafwg
§ www g, A feeht Sy E S
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F oA o g § 1 WO gT 0aT I w
g § dx ¥ fowr 7§ & 99 owwi A
agr A1y § A wET ¥ R A
qar@ & Ffugrr isfgee 30 a@ &
1% WET § | 57 §a WAL 97 FEL A0
® 4 fagre § wiw feqar dar @ 43
g e A a3 7 K
wREw § 5 wiw qax geF ¥ IAN
qETTAT FL | W N 4F § & 9w
T AW qRww 1 WA qWT ghm
fr sdroaet & faers, @ ard
F@ qEl & faors gw & ¥ oF
arfaT wer v @r § 9 fegeam
¥ 1 fedt fodt ava & @6 gRar
oft foel & 1 IwT 9@ F 9w @
grm e s T gAe fryew A
forerr § | fagre &, sae® & W oy
g Fdma A wirgE R g Ay
£ o7 am W el A fedt ol
¥ difae T@aT @ | FEGT TR A
Tast & @ wré & T 3, w7l
q, g9 09 & a7 A fgma A1 f5
Ay & aw foo s, L

MR DEPUTY-SPEAKER; Mr.

Banerjee, under what Demand does
that come?

SHRI S. M. BANERJEE: Sir, distri~
bution of foodgraing to those who are
affected by drought and floods also
comes under this Demand,

MR DEPUTY-SPEAKER: You are

very ingenlous.

oY Qo qRo W agT S AR
TeEt & dw o 79T FT A fawr
T guw gy fagifca w< fag 1 gzl
I NI T AT ¥ A 4
T SSWAT A E 2o
20 &% wtfey felt & qer %< 1 594y 7589
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&T fqu 7o | wwHT AW 7 q1 o
afgr q@ 9w i & ' ag @
deat v TR FF@A AW ®
7*3 ®3Y A &) yufadid woF wmowr
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nifde smE @ wf w e Wi 2
593 20 A¥ 4Y wTET F AW o7 AR
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W wg fF @ e o aur
arq ) 3w ¥ vy W e § g W
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TEY | WAL ¥ HIGATS g @ Y
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T @%C a7 @ & 7 At ot @
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¥ 5wy fawiw Fra< 30 X WAT
g | W AR agr e owed g S
T gAY Al § A1 AQY, W PW 1, 2 WK
5 7% & Are wawy faard 3 & av gy
#fer 30 J9 ¥ g o o Y
uT w1 gur A §, oy 73 mmiwd
fFwmoasfors ga & age & &
st A1 A9 qEET w7 A w8 g
Fm W qAET AT aF ST | THY
gEd IAEY § | ;T gorT 4T it
¥ @ wq ¥ oo 3T Y 7 Aw A
Fedam ?  fewReIuT 98 FAT
T SEdy ®ifF  sAE @TE g fa
FFT 927 F IIOAT | FH v F AR
w7 &t arew rav § H T W e
37 aT1E # A, 4 AT 99 &899 § AQ
AT S a= gt M THag ¥
TG 1 Wr WITa R owAET @

MR. DEPUTY-SPEAKER: These
recondite arguments thoroughly before
me. Where is the relevancy and con-
sistency? All right, carry on within
your time,

SHRI S. M. BANERJEE: The head-
ing is ‘Currency, Coinage and Mint'.
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MR, DEPUTY-SPEAKER: That is
the heading, But the proposal there 1s
different. Under ‘Currency’, you are
talking about printing of notes and all
that sort of thing.

SHRI S M. BANERJEE: Two-rupee
and ten-rupee notes are currency.

MR. DEPUTY-SPEAKER: This has
a specilal purpose,

SHRI S, M BANERJEE: Then I
would like to speak on Pemand No.
87—Labour and Employment. It 13
stated therein:

‘The Nationa] Industrial Tribunal
had been set up i February, 1868
for adjudication of disputes between
the LIC and their employees As
no government accommodation was
available, a private bmilding was
taken on hire angq it remaimned in
occupation of the Tribunal during
the period from 14th December, 1969
to 8th March, 1972".

Ak ¥ @ @ aewm @ fr
w1 BT TAT WY ERN (% 9% T-
WG FTWIRW & 771§ F@ET
fad 7 & § wW'AAT B FERWT
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o § 1 ffT 37 ¥ g oy @
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T, TEHT WY | W | AT o7 § v
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¥ W § fF oMTH AV W7 wTHET
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T | AT LAV & F0T WAL
w3 Y FE & gvens § ) ST a7
¢ fa Swer awem amy oW we B
f& w9 3% &4 AnwEwY T @
8 | I 5 § TICE LAV § OFAT-
O, WMEF TARICH FTLQIONT F1 A1
REww a4 gd ¢, 7 o AW F €Y I,
U ¥ o 9 Wregie &V @ § | IR
ot g fw ff @ & w7 ® W@ 7
10 YT AW FT § &H a0 AL
T@rr w7 | & sgar § e g o
w9 W wowr @gmwfg & A
FTAT AMfed |

T WGl F AT ¥ WMIAT HLAZ
aal g & ama 78 5a fawd) &1 Iz
&1 #i&T f@ur 217 7Y AgrawT & sraaT
731 § {4 98 g4 9T W9 97§ wawy
THM TTA |

15 hrs

SHRI B R SHUKLA (Bahraich):
Mr Deputy-Speaker, Sir, it 18 very
difficult to be strictly relevant within
the limited scope of the supplementary
demands for grants on the budget for
1973-74 1In fact, this budget has come
a little earlier It should come after
the Pay Commuasion's report—

MR DEPUTY-SPEAKER: It 1s not
a budget. It is only the supplementary
demands for grants,
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SHRI B. R, SHUKLA: The supple-
mentary demands should have been a
little delayed, because it should have
come after the discussion of the repurt
of the Pay Commission; because therc
would be an occasion for more supple-
mentary demands for meeting the ex-
penditure which is likely to be incur-
red on account of the enhanced pay of
the employees.

Now, I certainly welcome—

ot wa fora (wiwr) Swmama
AT, AAATT §IEG 4T WET AW qgA
ot § | S w1 § e s A ol
a6 ¥ w71 708 97w daer
& fgur g o dEwr 47 ¥ anm
AW F1 7A@ & fog awme ¥ g9 A7
A & 98 | g&fea ¥ W
#1 ToneT ¥ WA w7 g i wes
At 9 Tga F1 wafra @ oo

MR DEPUTY-SPEAKER: Mr
Madhu Limaye, you have intervened
and you have made a very dexterous
move, and I request Mr, Shukla and
others to be very careful when Mr
Madhu Limaye is m the House.

SHRI B. R. SHUKLA: As I sub-
miited my insbility to very strictly
confine to the scope of the debate,
I venture to put forth my views on
collateral matters

I certainly, without welcoming the
proposals contained in the supplement-
ary demands, extent my full support
to the demands because these are very
necessary demands, and without tne
passing of these demands, the func-
tion of the Government cannot be
carried out !

As regards the aid to Bangladesh,—
%e find it in the Demands for the
Ministry of External Affairs—I fully
Support it, because we have made a
commitment to help and rehabilitate
the ghattered economy of that country.
Therefore, there should not be any
Voice of disgent so far as that demand
'S concerned,
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One thing more, We have got ample
time and the number of speake1s 18
very limited

MR DEPUTY-SPEAKER: No, no. I
have got quite a number‘of them.

SHRI B. R SHUKLA, 1 would have
certainly expected from the Govern-
ment that there should not be any cut
in the expenditure on account of the
grants to the programme for rural un-
employment. Ihear from various quar-
ters, and I want to be assured by the
Government that the scheme for the
crash programme imtiated for the
removal of rural unemployment start-
ed 1p the year 1971 and going on up
til now will not be scrapped Other-
wise, this would be a major catas-
trophe ang calamity and it would
throw out of employment many per-
sons who were promised at least a
minimum deal by the Government

With these few words, I again ex-
tend my support to the proposals of
the Government

musw qted
(et ) SUEEE WRIEA, 9
qErAAr ® A W 132 05
T TGA F1 TG WE ATRIT
Fr AN AL ¢ FNE
faravor # @A F qAT qwar & f®
AR A FO AT A( TH THL AT
& fg7 % WX W AgA IEa FET
ST @waT 47 | Sf%A AT A ¥R
HIT qgA SATH A AL WH T HLE
W S §EA & AW NEgq w1 E
& meft monr & faran & A AT ST
e Atm ¥ art A gr Saa FEm |

T o o&HT

sgr A% fadw s AaTea &1
|saed &, W1 % w4 AT HATAT B,
qTerT & greT v ufward seaciety
QI AG 9T g AN =R WY
qu #@ & for m¥, 1973 ¥
45 11 #r& TR &7 AL HIH
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{xte wesitaromw  aréq)
fagrmarar | ww g AgE ¥
fag 75.28 aw wod & wiafom
wEw WA {0 g5 der
sAqd, 1973 ¥ |WIT &Y 741 47
W ¥§ fay g AiT aga oy w7

| 99 § WIHr &Wa & o7 gHdT
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[ ST wrgAT § 1 dfeA
a9 g3 v wgawr O fE
afe famrags & T § g 7 wqoA
oot ¥ & § Afew I
7 & wT gridT ooy WY
, foq e d el oy
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*SHRI J. MATHA GOWDER (Nil-
giris): Mr, Deputy Speaker, Sir, I
rise 10 say a few words on the Sup-
plementary Demands for Grants, 1873.
74 on behalf of my party, the Dravida
Munnetra Kazhagam,

The approval of this House for an
additiona] expenditure of Rs, 133.05
crores is sought through these Supple-
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mentary Demands, During 1972-73 the
Central Government hosted the Third
Aslan International Trade Fair, for -
which a sum of Rs. 3.88 crores was
sanctioned by this Rouse in the Bud-
get Estimates for 1972-78, A sum of
Rs, 72,27 lakhs was incurred over and
ubove the sum of Rs. 3.83 craores, It is
somewhat curjous to note that an ad-
vance of Rs. 128 lakhs was obtained
from the Contingency Fund to
meet this additional expenditure of
Rs, 72.27 lakhs, I would like the hon,
Deputy Minister of Finance to clarity
as to why more money was taken as
advance from the Contingency Fund
of India. I would also like to know
from her the total expenditure incur-
red on this Fair. In fact, this should
have been mentioned clearly in the
concerned Supplementary Demand for
which the approval of this House is
being sought.

MR. DEPUTY-SPEAKER: Order
please, I would draw your attention,
Mr. Chandra Bhal Mani Tiwari, to
this, You are a new Member, Please
note that, when a Member is speaking
no member should come between the
member speaking ang the Chair.

SHRI CHANDRA BHAL MANI
TIWARI (Balrampur) : Excuse me,
Sir.

SHRI J. MATHA GOWDER; Under
demuand No, 28, the Government aic
seeking the approval of this Housc for
an additional expenditure of Rs, 40
crores. This relates to the sale of two
ships from the Shipping Corporation
of India to Bangla Desh, which will
enable that country ia rehabilitate its
economy shattered during the war for
independence. It was expected that
the transfer of the ghips would
materialise during 1972-73 itself, Yuu
will be surprised to know the actual
date of delivery of these two ships
The delivery of the ships took placc
on 1lth July, 1978. I do not dispute
the noble gesture on the part of the
Government in coming to the assi-
tance of Bangla Desh endeavouring

*The original speech undelivered in Tamnil.
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to revive its sagging economy. But the
asgistance ghould be given on time.
This kind of inordinate delay millifies
the impact of such assistance, The
Government might reply that there
was a prolonged negotiation about the
price of the ships. You wil] agree with
me, Sir, that such a reply will also
not be convincing. You know that the
Government of India assisted ungru-
dgingly Bangla Desh in its war for
independence and had to incur ex-
penditure running to several crores
of rupees, In that context, the nego-
tiation about the price of the ships
should not have taken a year or so.
If the Government of India pledge
assistance to countries like Bangla
Desh, it shouly be ensured that the
pledge ig fulfilled on time and there
should not be this kind of inordinate
and unconscionable delay.

Coming to Demand No, 38 under
which an additional sum of Rs. 50
crores is asked for, I would like to
point out that the Government have
not mentioned in the Supplementary
Demand as to how much money has
been given as grant and loan to the
States afflicted by floods and drought
out of the sum of Rs, 10. crores sanc-
tioned in the Budget Estimates for
1973-74. When the Government seek
the approva] of this House for addi-
tional expenditure, it should be the
normal procedure for the Government
to explain in the Supplementary De-
mand that so much money hag been
spent sa far and go much additional
mo! is likely to be needed. I say
this auge it is customary for the
Government to get the sandction of
this House for such expenditure in
May and the assistance to the States
13 not given till the end of the year.
The States have got the genuine
Erievance that the money is ganction-
?d in the eng of the financial year,
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expenditure, there should not be any
delay on the part of the Centra] Gov-
ernment in sanctioning the financial
ussistance to the State Governments
in the form ef grantg and loans.

Sir, under Demand No. 390 a token
supplementary grant of Rs. 1000 is
sought for meeting the expenditure of
the Committee for Standardisation of
scales of pay, allowances and perqui-
sites of officers of the 14 nationalised
banks, I do not question this. But
I do want to mention here that the
Government should have come forth
in these Supplementary Demandg with
a token grant for implementing the
recommendations of the Pay Commis-
sion. If there is no such token grant
in these Supplimentary Demands, na-
turally lakhs and lakhs of Central
Government employees begin fo sus-
pect that the Government are not
serious to implement the recommenda-
tions of the Pay Commission. Conse-
quently, this leads to g sense of frus-
tration among, the Central Govern-
ment employees. I wonder whether the
Government are annoyed with their
employees and that is why they have
not asked for a token grant for this
purpose. Yoy cannot prevent anyone
from this feeling that the Government
want to postpone indefinitely the im-
plementation of the recommendations
of the Pay Commission, I would, in
conclusion, request the hon. Minister
of Finance to this point in her
reply to the debate I would only urge
upon the Government that there
should not be any hesitation op the
part of the Government in implement-
ing the recommendations of the Pay
Commission,

With these words I conclude,

SHRI S. R. DAMANT (Sholapur):
I would say a few words about
this Demand No, 11 Particularly, I
would like to draw the attention of
the Minister to the carelesness in
preparing the Budget Estimates re-
garding Asian Trade Fair. The original
estimate was Ra, 3.82 croves, Then It
was considered that it was a low figure
and that the expenditure would »~
more. So, a supplementary grant
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Rs. 45 lakhs was added, Again they
thought that this amount too would
not be sufficient and accordingly, they
askeq and got Rs. 27 lakhs more.
Lastly, they have now come up with
a total expenditure of Rs. 854 crores
against the original estimate of Rs.
3.82 crores. It is nearly more than
double. Whatever explenation that has
been given is not satisfactory. Why
could they not estimate all the things?
They requiredq more electricity, they
required more for other expenditure,
It is more than double the expendi-
ture. According to my little experien-
ce, this is great carelessness and the
officers responsible should be asked

1527 hrs.

[Surr S. A. Kaper in the Chair).

Then, Sir, last year the fair was
organised. There was rain and visitors
had to suffer a great deal. This can-
not be called a very successfu] trade
fair, After incurring double the ex-
penditure, the result was this.

I would like to draw your attention
to another point which is very im-
portant, An amount of Rs. 24 crores
is also reguired during the current
financial year for affording technical
trade facilities to the Government of
Sudan under the Inde-Sudan Trade
Agreement with effect from 1st Au-
gust, 1873, We have our trade relations
with Sudan since long, since so many
wvears, We are exporting cloth and
we are exporting engineering goods
to Sudan and we import cotton from
Suvudan. W: import long-staple cotton
which is not produced in our country
and we are importing every year more
than three lakhs bales of cotton and
that covers about Rs, 20 crores. It
is a both way traffic—exports and im-
ports which went on for many years.
But what Sudern has done this time
is that tkey have -ot supplied a single
bale of cotton 1o us When we sent
offers, the-, said ‘We are prepared to
sell yor one lakh hales of coiton at
this. price Whren counter-offer is
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made they rejected it. They further
increased the price by 15 to 20 per
cent, The total increase has come to
62 per cent. More than that they have
sold jt to hard currency areas, They
are not giving us cotton but they are
sclling it to hard currency areas. This
is very strange. This long-staple and
superfine cotton is used in handloom
and powerloom sectors, Eighty counts
and hundreq counts are used in hand-
loom and powerloom sectorg for manu-
facturing dhotis and saris and mulls.
There is no excise duty on them, The
excise duty is put on the industries
only and they are given exemption of
excise duty. Now the position is, what.
ever cotton is availablc js used and
the prices are going yp, This kind of
cotton ig not available. I request Gov-
ernment to look into this situation be-
cause thousands and thousands of
weavers afe jobless. They do not get
yarn und if they do not get yarn how
can they run the looms? It is a big
problem, it affects us terribly, In the
foture it wil] have more adverse ef-
fect. I want to know as to why Gov-
ernment has not askeq Sudap about
it? What have they done to ask Sudan
to supply us the requireg quantity of
cotton? Why have they sold it to hard
currency area? Have they enquired
the reasong for that? What guarantee
is taken from them in future years?
All this 1T would like to know, This is
one specific point on which I request
hon, Minister to reply. -

There is Rs. 445 crores credit given
to USSR. It is a big country, Our cre-
dit balance for last budget was more
than Rs. 200 crores. We see this from
the budget figures. When we have
got so much of credit balance what is
the nceessity for providing wmore cre-
dit like thig to USSR? No reason is
given for that, Sir, Will you get es-
sential commodities which are not
easily available in the country like
wheat or oil for which they will give
this credit facility? What is the rea-
son? Are we to get gouds which are
in short supply in the country? This
matter should be looked into and I
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think the hon. M:nister will reply to
this point,

1 want the' matters which I men-
tioned regarding the Asian Trade Fair
to be examined and a report sub-
mitted to Parliament. With regard to
Sudah, I request Government to ask
Sudan why they have supplied this
kind of cotton to other countries and
deprived us of this kind of cotton
which has resulted in thousands and
thousands of weavers being without
jobs. My third point was about the
USSR, I request the hon. Minister to
reply to these points when she replies
to the debate,
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“Towards an Orwellian  India,
New Delhi’s Watergates are unlike-
ly to crash into the headlines, but
its newfound jnterest in spy tech-
nology has become public knowle-
dge. It appears that awhole notwork
was organised recently, ostensibly
to collect intelligence on foreign af.
fairs, The budgeting of this organi-
sation is outside the scope of Par-
liament. So, few people know the
details. What is known is that hyge
amounts of hard cash have been
spent in Japan ang the United States
to purchase sophisticated electronie
gadgetry, The point worrying many
Indians is that the resources of the
organisation have of late been used
to spy on political rivals within the
country, In the recent Bihar and
Gujarat ministerial changes, the
Gandhj Government ig believed to
have given 'priority to reports it
received from the spy masters, Some
intellectuals go so far as to suggest
that the infra-structure of a police
State has already bheen established
in Indija.”
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SHRI SHYAMNANDAN MISHRA
(Begusarai): I have to make only
three submissions.

The first relates to the organisation
of the trade fair last year It appears
that, in all, about Rs. 7 crores were
spent on this trade fair. It is rather
excessive and makes us wonder whe-
ther the show that was put up re-
quired all this amount that had been
spent on this. Particularly one re-
members how the structures put up
on that occasion did not stand the
raing, and therc were complaints
made by the foreign agencies which
had put up some shows in that exhi-
bition. We also do not know to what
extent any recovery was made as a
result of the sale of tickets and so
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on. That is not given In the docu-
ment that has been presented to us.

Secondly, I would like 1o move on
to the subject to which a reference
was made by my hon, friend, Shri
Madhu Limaye. This has been very
much in the minds of the hon.
members of the Opposition that the
network of spies is being strengthened
only to keep a watch over the
members of the Opposition. ..

AN HON. MEMBER: Bugging.

SHRI SHYAMNANDAN MISHRA:
Yes, bugging. You probably know,
Mr. Chairman, that now we hear of
nfinity bugs’ having been invented
by the United States. Is is called in-
fimty bugs’ which, if you fit on a tele=
phone, would enable you to get all
the news on the direct line anywhere.
And some of these ‘infinity bugs’ were
sought to be sold in the United King-
dom only a few months back. One does
mnot know whether the accounts that
have been read oui by my hon. friend,
Shri Madhu Limaye, which appeared
in one of the foreign newspapers, also
do not mention that some of these
‘infinity bugs’ have been purchased
by the Government of India with the
special purpose of keeping a watch
over the members of the Opposition.
1 dare say that this has been our
experience that, even the network of
spies in the Central Hall has been
very much expanded and strengthe-
ned during the recent times, We
would like our minds to be disabused
of any suspicion in this regard, We
know that there would be a very brief
and cryptic reply from the hon.
Minister that there has been no such
thing and that it is all unfounded, But
there have been certain personal
experiences in this matter, and some
hon, members on this side, parti-
cularly those belonging to  the
Communist Party (Marxist), have
been making complaints about the
Research and Analysis wing being very
much strengthened and evpanded ..

SHRI  SAMAR MUKERJEE
(Howrah): Our office is under cop-
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[Shri Samar Mukherjee]

stant watch and our members are
shadowed,

SHRI SHYAMNANDAN MISHRA:
He says that they are under constant
watch. And one gets the doubt whe-
ther one is not living in some kind of
a Stalinist regime. That is the kind
of feeling that is gaining ground in the
country.

Mention has been made about the
assistance given to the States which
were affected by drought, famine and
so on. There, my feeling is that the
information on the entire amount of
assistance given hag not been shared
with us because one of the Chiet Mini-
sters—I am particularly referring to
the Chief Minister of Maharashtra—
has said recently that he had spent in
his State about Rs. 150 crores, fifty
per cent of which was contributed by
the Centre. if that is so, the amount
given here does not sguare with the
statement of the hon. Chiet Minister
of Maharachtra, The amount must be
larger than this. And if that is so,
then we belonging to Bihar, the
people of Bihar, will have a natural
and very legitimate grievances that
Bihar has not been treated fairly in
this matter...

MR. CHAIRMAN: Which page are
you referring to?

16 hrs.

SHRI SHYAMNANDAN MISHRA:
I am referring to the assistance given
to the States affected by drought and
all that, Page 9. One also does not
get any idea how the assistance made
for the Rabi programme hag been
spent and what was the result of all
the assistance given for the Rabi
programme, We are told that the
amount given for the Rabi Programme
was of the order of Rs, 150 crores.
But the Rabi programme is a
dismal failure. Initially we were
given to understand that this amount
of Rs. 150 crores would bring
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about an additional production of the
order of 18 million tonnes. Later on,
it was scaled down to 4 million ton-
nes and now one comeg to know with
with a great shock that there would
be absolutely no additional production
at all, as a result of the enormous
amount of expendifure undertaken.
It now comes to this that Rs. 150
crores which was expected to yleld
15 million tonnes of foodgrains, would
yield no additional production at all.
So they owe to the couniry a word
in explanation how this huge amount
had been spent,

These are precisely the three im-
portant points on which I would like
the hon. Minister to throw some light.
But, incidentally, I would like to say
that though it is very pleasing to have
the hon, Deputy Minister in front of
us, if it amounts in down grading the
Supplementary Demands or dimi-
nishing the importance of the Supple-
mentary Demands, then we will have
definite objection to it, It would
not be in keeping with the dignity
of the House that the hon. Finance
Minister himself does not think it
necessary to present the Supplemen-
tary Demandg or reply to the points
made by the Members during the
debate.

o q® wr gnn (areft): awrafa
g, vweq ¥ @ garc wiw
vt & Nifege ¥ o ww o i
o @ wfor feafa &)1 e ogi
T ¥ 73 FOF ¥F A4, @ IN
® w12 0w o ey v @
¥ Xuv § fr g@ wicarg & qrew ¥
v ¥ & faq 9 22 W suww
T gare g § W g8 2w ®
w7 qure gwr & & smem W
g fs qawr | owror §)

agt ¢ wifew ¥ afx W sufer
o1E W2 ¥ OF w2 wiww s e 8,
ot W B Srrenw gae foar amr
1w sy & ¥ gec W
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MR CHAIRMAN 1 will put before
the House the motion in regard to
the supplementary demandg for grants.
The question 1is:

“That the respective supplemen-
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the order paper be granted to
the President to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1874, in respect of
the following demands entered in
the second column thereof—

Demands Nos. 11, 28, 35, 38 and
89.

The motion was adopted
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EMPLOYEES' PROVIDENT ¥FUNDS
AND FAMILY PENSION FUND
(AMENDMENT) BILL

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): Sir, I move*:

“That the Bill further to amend
the Employees' Provident Funds
and Family Pension Fund Act, 1952
and to incorporate an explanatory

provision connected therewith 1n
section 405 of the Indian Penal
Code, be taken into consideration,”

Sir, the hon. Members have been
emphasising several times the neces-
sity of bringing amendments to the
Employees' Provident Funds and
Family Pension Fund Act and making
the provisions of this enactment more
stringent so that the employerg who
have to pay the provident fund do not
easily get out and that the provisions
may serve as a deterrent in order to
see that the employers would obey
the law and there would not be any
defalcation as far as the monies that
are due to the provident funds are
concerned The amending Bil] 1s
brought forward n this direction, and
with your permssion I shall place
before the House the salient features
of the Bill

Under section 14 of the Employees’
Provident Funds and Family Pension
Fund Act, 1952, the penalties pro-
vided for defaults in the payment of
provident fund dues are imprison-
‘ment upto six months or fine up to
Rs 1,000 or both The working of the
Act and the Employees’ Provident
Funds Scheme has revealed that the
present penal provisions of the Act
and the Scheme are not effective in
checking defaults in the payment of
contributiong to the Employees’ Pro-
vident Fund or in the recovery of the
dues on that account. The courts often
take a lenient view of the defaults
and award inadequate punishment. The
result ig that the amount of provident

*Moved with the recommendation of the President,
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